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Joint Committee Report in pursuant to order dated 02.07.2024 

passed by Hon‟ble NGT in the matter of Original Application No. 

395/2024, Deepak Rai versus State of Uttar Pradesh & Ors. 

   

1. That Hon‟ble NGT has constituted a joint committee vide its Order dated 02.07.2024 

in Original Application No. 395/2024, Deepak Rai Versus State of Uttar Pradesh & 

Ors. and directed joint committee for verifying the factual position. The operative 

part of the order is reproduced as below: - 

“3. ………….. We find it appropriate to obtain a factual report verifying the facts and hence, 

constitute a Joint Committee Comprising District Magistrate, Jaunpur and UP State Pollution 

Control Board. 

4. District Magistrate, Jaunpur shall be the Nodal Agency for compliance and co-ordination. 

5. The Committee shall visit the site, collect relevant information and submit Factual Report 

within one month. 

6. We also find it appropriate to implead following as respondents: 

i. UP State Pollution Control Board, through its Member Secretary, 

ii. District Magistrate, Jaunpur 

iii. M/s R S Int Udyog thorugh his Proprietor Ajit Vikram Singh R/o Lathepur, Development 

Block Muftiganj, Tehsil Kerakat, District -Jaunpur. 

7. Registry shall issue notices to the above respondents who may file their responses at least 

one week before the next date. 

8. List this matter for further consideration on 13.08.2024.” 

 

2. That it is submitted that in compliance of hon‟ble NGT directions, the following 

members have been nominated by the concerning departments: 

a. Shi Ram Akshayabar Chauhan, Additional District Magistrate, Jaunpur. 

b. Sri U.K. Gupta, Regional Officer, U.P. Pollution Control Board, Varanasi. 
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3. That the following issues were raised by the applicant in his application:- 

“...........that in village that in village Devkali, Development Block Muftiganj, Tehsil 

Kerakat, District Jaunpur, in Gata No.583 area 1.169 hectare, a brick kiln namely 

M/s R S Int Udyog, Proprietor Ajit Vikram Singh is being operated in violation of 

siting criteria provided in U.P. Government Notification dated 27.06.2012, and also 

without obtaining any statutory consent under Air (Prevention and Control of 

Pollution) Act, 1981 (hereinafter referred to as „Air Act, 1981‟).” 

4. That the Committee members discussed and decided a date for carrying out field 

visit of questioned brick kiln. The joint committee conducted the site visit of the 

questioned brick Kiln of District-Jaunpur on dated 07.08.2024 for reviewing the 

factual status of the grievances made by the complainant / applicant.  

5. Field Observations of the committee: 

I. No Brick Kiln was found operated with the name of M/s R S Int Udyog at the 

gata No. 583/ 1.169 Hectare of Village Devkali, Tehsil Kerakat, District Jaunpur. 

As per record of revenue, M/s Gagan Ent Udhyog (R.S. Marka) is situated at the 

said gata No. 583/ 1.169 Hectare of Village Devkali, Tehsil Kerakat, District 

Jaunpur. 

II. M/s Gagan Int Udyog, Village Devkali, Tehsil Kerakat, District Jaunpur was not 

found operational during visit. The Brick Kiln has not obtained „Consent to 

Operate‟(CTO) form UPPCB. No document regarding CTE or CTO issued by 

UPPCB was presented by the representative of brick kiln during site visit. 
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III. The monitoring of gaseous emission could not be done due to non-firing in 

brick kiln at the time of visit. The Brick kiln is designed at Zig Zag technology.  

IV. During visit, the joint committee was found baked bricks at the premises of 

Brick Kiln as well as filled in trench. 

V. Photographs are as follows: - 

 

  

 

 

 

6. That UPPCB had issued show-cause notice against the brick kiln under the 

section-31A of Air (Prevention and Control of Pollution) Act, 1981 (As amended) 

vide letter Dated-22.11.2023 as per recommendation made by Regional Officer, 

Varanasi sent vide letter dated-25.10.2023. The copies of letter dated 22.11.2023 

and 25.10.2023 are attached herewith and marked as Annexures No.-1 and 2. 

7. That UPPCB had been issued closure order against the brick kiln under section-

31A of Air (Prevention and Control of Pollution) Act, 1981 (As amended) vide letter 

Dated-10.01.2024 (Annexures No.-3). 

8. That in pursuance to the closure order dated 10.01.2024, The District Magistrate, 

Jaunpur vide office order dated 18.01.2024 has constituted the five-member 
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committee for the compliance of the closure order dated 10.01.2024 against the 

brick kiln in question. The copy of the office order dated 18.01.2024 is being 

annexed herewith as Annexure No-4 to this response. 

9. That in pursuance to District Magistrate, Jaunpur order dated 18.01.2024, the 

compliance of the closure order dated 10.01.2024 against the brick kiln in question 

was complied by the officials of the above stated committee on 07.03.2024. A 

copy of the compliance report dated 07.03.2024 along with photographs is being 

annexed herewith as Annexure No-5 to this response. 

10. That further in compliance to the Hon‟ble Tribunal order dated 15.05.2024, the 

officials of the Regional Officer, Uttar Pradesh Pollution Control, Varanasi has 

inspected the site of the brick kiln in question i.e. M/s Gagan Ent Udhyog (R.S. 

Marka), Village Devkali, Tehsil Kerakat, District Jaunpur on 15.07.2024 and in said 

inspection the brick kiln was found closed. A copy of the Inspection report dated 

15.07.2024 along with photograph is being attached as Annexure No-6 to this 

response. 

11. That it is submitted that UPPCB has also requested to S.H.O. (Police), Keraket, 

Jaunpur vide letter dated-21.05.2024 for ensuring the compliance of closure order 

issued against the brick kiln. Copy of the letter dated 21.05.2024 is attached 

herewith and marked as Annexure No-7 to this response. 
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Conclusion: 

 

 The brick kiln namely M/s  Gagan Int Udyog (R.S. Marka), Village-Devkali, 

Tehsil-Kerakat, District-Jaunpur has not obtained valid „Consent to Operate‟ (CTO) 

form UPPCB. UPPCB had issued closure order against the brick kiln under the 

section-31A of Air (Prevention and Control of Pollution) Act, 1981 (As amended) 

vide letter Dated-10.01.2024. For ensuring the compliance of closure order, the 

Joint Committee constituted by District Administration, Jaunpur vide Letter dated 

18.01.2024 had stopped the operation of brick kiln on dated 07.03.2024. Further, 

UPPCB has also requested to S.H.O. (Police), Keraket, Jaunpur vide letter dated-

21.05.2024 for ensuring the compliance of closure order issued against the brick 

kiln. Presently, the operation of brick kiln was found closed during site visit on 

dated 15.07.2024 by UPPCB official and on dated 07.08.2024 by joint committee. 

 The above factual joint committee report is placed before this Hon‟ble 

National Green Tribunal for perusal and kind consideration. 

Dated: 08.08.2024 

 

 

(U.K. Gupta) 

Regional Officer 

UPPCB,  

Varanasi 

(Sukhendra Singh) 

Mining Officer 

Jaunpur. 

(Ram Akshayabar Chauhan) 

ADM (F/R) 

Jaunpur 
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Annexure-1
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Annexure-215
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Annexure-317
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Annexure-419



Annexure-520



Annexure-621
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Annexure-723



Site visit of M/s Gagan Ent Udhyog (R.S. Marka) is situated at the said 

gata No. 583/ 1.169 Hectare of Village Devkali, Tehsil Kerakat, District 

Jaunpur in the matter of OA 395/2024, Deepak Rai versus State of Uttar 

Pradesh & Ors. 

 

  

 

Site visit of Joint Committee 
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